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[Mr, Deputy-Speaker)
have been here. But for some reason,
may be miscalculation or whatever it
is, be is not here, That is why I am
putting it to the House.

SHRI RAMAVATAR SHASTRI
{(Patna): In future guch thangs should
not happen.

SHRI K. RAGHU RAMAIAH . I hapc
in future you will not have any chance
to say that.

MR. DEPUTY.SPEAKER ., That
makes my job very much easier So
there is 5 proposal that we depart
from the normal practicee. We are a
litltle more forward than backward
We are ahead instead of behind May-
be that is the indication of the time,
I wish it is so. In view of the situation
I have explained the minister has pro-
posed that we might take up the pri.
vate members’ business now Does the
Houge agree to il?

HON, MEMBERS:; Yes.
MR. DEPUTY-SPEAKER: We shall

taise up private members’ business
now. Bills to be introduced
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CONSTITUTION (AMENDMENT)
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MR. DEPUTY.SPEAKER ; The ques.
tion isy .

“That leave be granted to intro.
duce a Bl further to amend the
Constitution of India.”

The motion was adopted.
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COCONUT BILL#*

SHRI C. K. CHANDRAPPAN (Tell-
cherry) I beg to move for leave to
introduce a Bill to provide for the
establishment of s Board for the de-
velopment, promotion and protection of
the coconut cultivation and to set up
coconut based industries and for these
purposes to levy a cesa to create »
coconut fund and for matters connect-
ed therewith,

MR DEPUTY.SPEAKER: The ques-
tion 1s

“That leave be granted {o intro-
duce a Bill to provide for the estab-
lishment of a Board for the develop-
ment, promotion and protection of
the coconut cultivation and to set up
coconut based industries and for
these purposes to levy a cess to creats
a coconut fund and for matterg con-
nected therewith,”

The motion was adopted.

SHRI C. K. CHANDRAFPAN; I in-
froducef the Bill.
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Extraordinary, Part II, section 2,
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